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Slum Clearance in Orvissa

3999, Shri Chiniamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Government of
Orissa have submitted any scheme for
the clearance and improvement of
slums in Orissa; and

{b) 1f so. the detiilg thercof?

The Deputy Minister of Works,
Housing and Suopply (Shri 1Igbal
Singh): (a) and (b) The State Gov-
ernments are not required to submit
their projects for the clearance and
improvement of slums to the Govern-
ment of India for sanction. They are
themselves competent to sanction such
projects formulated by them or hy
other construction agencie< in thewr
States. The Central financa' gssis-
tance 1s released to them every ycar
on the basis of the expenditure :n-
curred by them under the scheme

Stipends to Schodunled Casies and
Scheduled Tribes Students in Orissa

4000. Shri Chintamamj Panigrahi:
Will the Minister of Social Welfare
be pleased to state:

(a) the amount of money which has
been given to Orissa in 1968-87 and
proposed to be given in 1988-87 and
proposed to be given in 1967-68 for
gving stipends to the Scheduled
Caste, Scheduled Tribe and economi-
cally backward class students, cate-
gory-wise; and

(b) the number of students in each
category getting these stipends now?

The Minisier of Stale in the De-
pmtment of Sevial Welfare (Shrimsnti
Phulresms Gala): (a) and (b). The
information s being collected trom the
State Government end will be laid
on the Table of the House a5 j00n as
it is received
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Thannir Mukkam Bumd Project

4002, Shri A. K. Gopiiana:
Shri C. K. Chakrapani:
Shrimati Suseela Gopalan:
Sbhri P. Raxnamaurti:

Wili the Minister of Irrigation aad
Power be pleased to state:

(a) whether it is 5 fact that the
work on Thannir Mukkam Bund Pro—
ject work is not progressing according
to the schedule;

(b) if 8o, the main reasons therefor;
(¢) when the work began;

(d) when the work is likely to be
completed; and

(e) the amount required for the
completion of the work?
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The Minister of Irrigation and
Power (Dr. Kl L. Rao): (a) and (b)
The reasons for the delay in complet-
ing the work are: (1) Unexpected
foundation difficulties requiring de-
tailed study of the soil properties of
the lake bed; and (2) the need to
take up the work in stages so as to
avold any adverse affect on Cochin
Harbour

(c) In 1958-59
(d) By end of Fourth Plan.

(e) The cost ac par the original
estimate was Rs 150 lakhs Accord-
ing to present calculations the cost s
expected to go up to Rs 320 'akhs.

Celling on Urban Property

4003. Bhri Vishwa Nath Pandey: Wi}

the Minister of Ph.nnln' be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering to 1impose
the celing on the urban property in
the country; and

(b) f so, when”

The Minister of Plamning, Petroleum
and Chemicaly amd Social Wellare
(Shri Asoka Mebta): (a) The various
1ssues involved in a ceiling on urban
Property have been under study. No
firm conclusions have yet been reach-
ed,

(b) The question does not anse.
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4004, Shri Vishws Nath Paaday:
Will the Minister of Planning be
pleased to state:

(a) the amount allotted to Uttar
Pradesh for the development of back-
ward areas during 10688.87; and

(k) the manner in which the amount
was utilised by the State during the
above period?

The Minister of Pimaning, Petrolenm
and Chesnicals and Botial Welfare
{(8hri Asoka Mehta): (a) and (b). The
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State Government has been requested
lo furnish the necessary information.
The same wil] be placed on the Table
of the House as soon as received.

LI1.C.

4005. Shri Jyotirmoy Basu:
Shri Bhagaban Das;
Shri Umanath:
Shri B, K. Modak;

Will the Minister of Finmance be
pleased to state:

(a) whether the latec Pt lswar
Chandra Vidyasagar was pwoneer of
the 1dea of making provision tor dc-
pendents,

(b) whether i1t 15 a faci that the Life
Insurance Corporation has not  Jone
anything to perpetuate his ideals and
his memory 1n its organsation,

(¢) whether the Life Insurance Cor-
poration has taken steps to perpetuate
the memory of persons who were guc-
cessful in showing a large volume of
new business by booking !large
amounts of new annuity business
every year which were surrendered
within a short time in foreign coun-
try and thus involve the country in
huge loss of foreign exchange; Aud

(d) whether the practice of booking
annuity business and such surrender-
ing them in foreign countries, the
annujty policies so booked is still
continuing?

The Deputy Prisse Minister and
Minister of Finamoe (Shri Morarii
Desal) (a) Yes, Sir. The Hindu Family
Annuity Fond founded in 1872 by the
Late Pt. Iswar Chandra Vidyasagar
was one of the earliest of Indian in-
surers.

(b) The Life Insurance Corporation
has not done anything in particular to
perpetuate his memory.

(c) and. (d). Irvmediate lite annuities
are not eligitle for any surrender
value, As regards deferred annuity
policies, they can be surrendered
against payment in s foreign country,
even where the policy-holders is other-
wise eligible, only after the expiry of





